
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A. No/05/93 
T.A. No. 

DATE OF DECISION 14 , ,th Dec cnhe r, i9 3. 

Dii ipkumar B 'a: he L 	 Petitioner 

Advocate for the Petitioner(s) 

Versus 

Un tori of Inia & otherb 
	

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N,B.Pate1 
	 $ V i c e Chairman 

The Hon'ble Mr. K,Ramamoorthy 
	 Aâminjstrative Me.rTber 

Whether Reporters of local papers may be allowed to see the Judgement 

To be referred to the Reporter or not ? 	 \ 110 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 

/1 



UilipKuniar 3.Vaqhela, 

 

 

residin at (;/5,P Sc T L.OlOny, 
Shahalam Uarwaja, 
Maninagar, 

-imedaba. : Applicant 

(Advocate 	: Mr.c..Shah) 

versus 

Union of Inoia,notice 
to be served through : 
The Secretary, 
Ministry at L-ommunications, 
Department of Telecommunications, 
STN Section, 
New Delhi. 

The L.hief eneral Manager, 
Gujarat Lircle, 
Ahaedabad  

(Aciovte :Nr.Akil lurc:shi) 

: Respondents 

ORAL ORDER 

O.A./05/93 

Dpte P.i 2.1993 

Per : Hon'ble Mr.N.B.Patel, 	Vice Lhairman 

ir.hah states -Lriat the aplicnt will be 

satisfied if 	rea est i:or compassionate qppOintment 

tuLCiass  IVLis consiciered by the authorities. he iurther 

states that for this purpose he will rn ke: £resh detailed 

applicat.on within 15 uays from the (1ate of receipt oL the 

Co.)y ot this orer. 1i tee r 	onc1ents receive such an 

:pplication roi the 	licint within the said stipulated 

,.3.. 



eriod, they seali corisicer ena decide the same sympathet-

iclly, within a periou or tao months .[rom the date of 

tfle receipt oi the apalication, bearing in mind all the 

facts tnat may be mentianed in the appliction and the 

circumstances trait the widowis çot only a. 12,OO/- 

approximately oat o tee amount of about Ps.57,000/- by 

way of terminal benefits and. the fact that her elder 

son has been livingseparately for several years ann has 

his own Lamily to maintain. 

In view oi tee aforesaia ctirections, Mr.hah, 

seeks parmiss los to withdraw the alication. Permiss ion 

grmLed. 	pplication tands cLissosed of as withdrawn. 

No oraer as to costs. 

r) 

(IK.Ramarnoorthv) 
	

(N. 3 .Patel) 
raoer GJ 
	

Vice Chairman 

. a • b. 



M.A./292/94 jfl j/5/.:y 

Office Report 

35 .l9b4. 	 Adjourned to 16e6.1994, as Mr.Akil Kureshi 

under 	to furnish a copy of the M.A. to 

Mr. K. K.Shah 

/ 

(K.Ramamoort y) 
	

C N. B .Ptel) 
Member (A) 
	

Vice 

as. 

16.6.1994. On a copy of the M.A. being furnished to 

Mr.K.K.&hah, he waives service. With his consent 

time to comply with the direction in the judgrnert 

is extended till 18.7.1994. No further extension 

of time will be given. M.A./292/94, stands disp'?: 

of. 

(K.Ramthy) 	 (NPate1) 
Member (A) 	 Vice hairman 

ut. 	 - 

Mr.Kureshi may furnish the cop' t th 

M.A. to r.K.K.ha 	Fixed on 1.3.4. 

(V.Radhakrishnan) 
	

(N 	a tel) 
1errer (A) 
	

Vice 	airman 



M..A.,/29 2/94 in J.A./5/93. 

Office Report 
	

0 

B 51 )4. 	 Adjourned to 15.6.1994, as Mr.Akil Kureshi 

under takes to furnish a copy of the M.A. to 

Mr. K. K.S,hah 

(K.Rarnamort y) 
Member (A) Vice .:+tel  

as. 

16.6.1991 

22 .7 • 94 

in a copy of the M.A. being furnished to 

Mr.K.K.ahah, he waives service. With his consent 

time to comply with the direction in the judgment: 

is extended till 18.7.1994. No further extension 

of time will be given. M.A./292/94, stands disposed 

of. 

(K.Ram2othy) 	 (NPatel) 
Member (A) 	 Vice hairman 

ut. 

1r,Kureshi may furnish the copy ot the 

M.A. to 1r.K.K.3hah. Fixed on 1.3.4. 

(v.Radhakrishnan) 	 (N..'3. atel 
Nember (A) 	 Vice airman 

- -----.- ------- 

1.8.94 	 with the consent of Mr.K.K.Shah, M.A. 

allowed and time to comply with the direction... - 

extended till 30.9.1994. M.A.starids disposed of 

accordinply. No order as to costs, 

(i .adhakrishnan) 
Member (A) 

(N.BJPa tel) 
Vice Chairmam 

aab 


